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SHRI PARIMAL GHOSH: There 
are no such cases where in regard to 
wharfage and demurrage relief has been 
given to the extent of 75%. Where 
there are some genuine difficulties of 
course, the question of giving relief in 
regard to wharfage is considered. But, 
nowbere we have given 75% relief. 
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SHRI S. K. SAMBANDHAN : In r" 
gard to the sending of such delegations 
abroad, there are complaints that proper 
people from the trade are not selected 
but it is left to the whims and fancies 
of people at the top in the Ministry to 
select whom they like. What are the 
criteria by which selections are made for 
such trade delegations to go abroad? 

SHRI DINBSH SINGH: This dele-
gation was not selected by the ' Com-
merce Ministry but by the Export Pr0-
motion Council, and the members are 
from the trade. 

QUESfION UNDER RULE ,40 

ACTION TAKEN REPORT ON THE THlRTY-
SIX REPORT 01' PuBLIC UNDI!JITAK-

{NOS CoMMITTEE 

1. SHRI GEORGE FERNANDBS : 
Will the Chairman of the ~ U ..... • 
taIdap Committee be pleased to state:: 

(a) whether any Action Taken Re-
pon bas been received from Government 
on the Tbirty-Sixth Report of the Pub-
lic Undertakings Committee (Third Lot 
Sabha) on the Indian Oil Corporation; 

(b) if not, whether Government have 
at least intimated if anyone or more of 
the recommendations c:ontained in the 
Thirty Sixth Report bave been imple-
mented; and 

(c) if IOU, which are they? 

THE CHAIRMAN, COMMITTEE 
ON PUBUC UNDERTAKINGS (SHRI 
SURENDRANATH DWlVEDY): 
(a) to (c). RePlies to alI the 68 re-
commendations' contained in the 3&11 




